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MR. CHAIRMAN: There are 15 Members who wish to raise the matters of urgent public importance. If Members could finish making
their points in one minute then only | will allow otherwise | will adjourn the House. | take it that all the Members will take one minute
each.
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Title: Need for strict implementation of Child Labour Act with a view to check exploitation of child labour in the country.
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MR. CHAIRMAN: You can just raise the issue.
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